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No. 14-42/2011(CPP-IH—In exercise of the powers conferred by clauses (f) and (g) of sub-section (1) of
Section 26 of the University Grants Commission Act, 1956, the University Grants Commission hereby makes
the following Regulations' namely :—

1. Short Title, Application and Commencement:

1.1 These Regulations éhali be caled the University G(ants Commission
(Mandatory Assessment and Accreditation of higher Educational Institutions),
Regulations, 2012.

12 These regulations shall apply to:

' (a) all universities established and / or incorporated by or under a Central
Act, a Provincial Act or a State Act; '
(b all institutions, other than technical institutions, declared by notification
under Section 3 of the University Grants Commission Act to be deemed

to be universities; '
(c) all colleges, other than technical institutions, including autonomous
colieges.
1.3 These Regulations shall come into force form the date of not‘i_ﬁcation in the |
Official Gazette. |

2. Definitions:

a) ‘Accreditation’, with its grammaticai variations, means the process of

quality control in higher education, whereby, as a result of evaluation or
assessment or by any other scientific method followed by Accreditation
Agenties, a Higher Educational Institution or any programme conducted
therein recognized as conforming to parameters of academic quality
and benchmarking ¢f such academic¥quality determined by the
University Grants Commission. '

b) 'Act’ means the University Grants Commission Act, 1956
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c) ‘Assessment means the process involved in ascertaining or verifying
the capabnlmes ofa ngher Educational Institution in terms of its
physical infrastructure and human resources prior 10 the
commencement of its academic programmes.

d) ‘Assessment and Accreditation Agency’ means an agency such as
Natidﬁ‘at Assessment and Accreditation Council already recognized by
University Grants Commission, National Board of Accreditation and
National Accreditation Board, or an Agency established by or under an
Act of Parliament to carry dut accreditation.

e) ‘College’ means a college as defined under section 12 A (1) (b) of the
University Grants Commission Act, 1956.
f) ‘Commission’ means the University Grants Commission as defined in
' the Act.
Q) ‘Higher Educational Institution’ means a university as deﬁned in sub-

section (f) of Section 2 of the Act, and includes, an institution declared
by notification under the Act as an institution deemed to be university
under Section 3 of the Act and colleges as defined above in clause (e),
other than a Technical institution.

h) “Technical Institution” means an institution as defined under clause (h)
of section 2 of the All India council for Technical Education Act, 1987
but excluding Technical Universities and Universities offering technical
programmes;

Objectives:

The process of assessment and accreditetion shall have the following
objectives:

a) to accord recognition to the quality and excellence of education imparted
by Higher Educational Institutions,f-apg thereby to advance academic
quality;

b) to eﬁe‘ible students and other stakeholdg_—:-_r‘\sgk to make informed choices
with regard to Higher Educational !nstituti;hs;

c) To enable students, teachers and other stakeholders to provide inputs
concerning the quality of education imparted by the Higher Educational
Institutions;

)
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d) to facilitate Higher Educational Institutions to augment quality, by bench-
marking uniform reference points pertaining to academic standards:

e) to facilitate Higher Educational Institutions to secure additional funding and
other incentives, if found eligible, from appropriate regulatory and or
funding agencies;

f) to facilitate Higher Educational institutions to acquire international
recognition, cross-border and trans-national collaborations;

o)l to facilitate students achieve learning outcomes appropriate to their course
and relevant to their context, as shall be declared by Higher Educationa
lnstltutions

h) to facilitate students entitlements, as prescribed by the Commission or
declared by Vthe Higher Educational Institution, as the case may be, to be
met by Higher Educational Institutions.

j to facilitate teachers achieve and maintain teaching and research
standards as shall be declared by Higher Educational Institutions”

)i to facilitate effective teaching-leaming and access to quality teaching- !
learning material in all the languages permitted by the Higher Educational
Institution as medium of instruction or examination; and

k) to facillfate Higher Educational Institution achieve effectwe governance
mechanisms in their management and adminlsgatlon

4. Mandatory Assessment and Accreditation

4.1 It shail be mandatory for each HigherEducéiionai Institution to get accredited by
the'Accreditation Agency after passing out of two batches or siX years, whichever
:s eariler in accordance with the norms and methodolagy prescribed by such
agency or the Commission, as the cdse may be. * _

42 Every Higher Eduicational Institution, which has completed six years of existence
or two batches having passed out, whichever is earlier, shall apply within six
months from the date of coming into force'of these redulations, to the
Accreditation Agency, for accreditation.

43 The Higher Educational Institutions, which have neticompleted six years of
existence or two bétches having passed out, whichever is earlier, shall, within a
period of six months from date of such. completion, apply to the Accreditation

Agency for accreditation.
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5.1

5.2.

8.1

6.2

6.3

6.4

6.5

6.6

Every Higher Educational Institution, intending to commence academic operations
after coming into force of these regulations, shall apply for assessment and

accreditation to the Assessment and Accreditation Agency, as per Clause 4.1
above. .

Period of Validity and Reaccreditation

The accreditation will be valid for a period of five years

It shall be mandatory for each accredited Higher Educational Institution to apply
for Reaccreditation six months before the expiry of the five year pertod in .

accordance with the norms and procedures prescribed by the relevant
Accreditation Agency.

Duties and Obligations of Assessment and .Accreditation Agency

The Assessment and Accreditating Agency shall:

ensure complete transparency in its operations and strictly abide by a code of
ethics.

provide an opportunity to all stakeholders in the Higher Educational Institution
including students, teachers and non-teaching employees, to submit theirTviews
on matters of academic quality.

provide an opportunity to all étakeholders in the Higher Educational Institution
including students, and f\on-teaching employees, to file suggestions or objections,
if any, on the Self Study Report (SSR) prepared by the Higher Educational
Institution for submission to the Aécreditation Agency, which shall be taken note of
by the Assessment and Accreditation Agency while finalizing the accreditation.
publish on its website the fina! accreditation together with all documents based on
which-such accreditation was given to the Higher Edudational'lnstituti;m.
complete the accreditation process / take a final déGision on the

accreditation application within six months of receipt of apblication form the Higher
Educational institution. _ ..o |

take a decision on application, submitied with'i'n 90 days of grant of

accreditation, for withdrawal/ modification of a&gg,editation. againét which any
person or body is aggrieved, within 90 days of receiving the application:
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7.2

7.3

74

Assessment and Accreditation as Pre-requisites.

No Higher Educational Institution cr its Faculties, Schools, Departments, Centres
or any other units therein, by whatever name called, shall be eligible for applying
or receiving financial assistance from Commission under any of its schemes
without having undergone assessment and accreditation within stipulated period
as defined in Clause 4.1 above. \

No institution, other than those under de novo categery, shall be eligible to apply
or be considered for being declared as an institution deemed to be university
under section 3 of the Act, without having undergone assessment and
accreditation as laid down by the Commission.

No university shall be nctified or recognized under Section 12B of the UGC Act, if

not duly accredited as per Clause 4.1 above, after 'coming intc force of these |

requiations.
No college shali be notified ot recognized under Section 2 {f) of UGC Act, if nct

duly accredited as per Clause 4.1 above, after coming into force of these
regulations.

incentives
The Commission shall aliocate any higher level of funding, as it may deem fit, to”
such higher education institution as are accredited in the highest grade.

Penalties

Where a Higher Educational Institutionfails to comply with the provisions of any of

the preceding clauses, notwithstanding ény other action that may be taken against

the Higher Educational Institution by the appropriate Assessment and

Accreditation Agency, the Commission may, after providing reasonable

opportunity to such Higher Educational Institution to be heard, impose any of the

following penalties or any combination of such penalties on Higher Educational

Institution, namely:

a) Repeal of the n_otiﬁéation in respect of such Higher Educational institution
from the list of Higher Educational_“]ns,;itutions recognized under Section 12
B of the UGC Act;

b) Recommending to the Central Govern’me&g_.;where it is an institution
deemed to be university, that the notiﬁcatiﬁn declaring such institution as
an institution, as an institution deemed tc be university under section 3 of
the Act may be revoked;

264
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c) . Proceed to take action against the Higher Educational, where such Higher
Educational Institution is a private university under the University Grants
Commission (Establishment of and Maintenance of Standards in Private
Universities) Regulations, 2003 as amended/madified from time to time.

d) Withholding of all'g_rants, where applicable, allocated to such Higher
Educational Institution: )

e) Declaring such higher Educational Institution to be ineligible for

~ consideration for any assistance under any of the general or special
assistance programmes of the Commission;

f) Beclaring, for the purpose of general information of the public, that the

- Higher Educational institution is not an accredited institution, and
cautioning potential candidates seeking admission to such Higher
Educational Institution of the same, through various forms of the media

including the website of the Commission. 4
10. Dispute Redressal Mechanism
10.1 Any dispute arising out of the implementation of these regulations will be

discussed and resolved by the Commission (or University as the case may be)
whose decision shall be final and binding.

10.2 The Commission reserves the right to amend these regulations from time to time
and same wili be binding mutatis mutandis on the Higher Educational Institutions.



